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it is seen from the record that after adniisthon of 

this matter by this Tribunal's order thited 19.01.2010, the 

matter was called, on 28.09.2010 when none appeared for the 

applicant and the applicant himself was also not present. 

Agam on 21.10.2010, nobody appeared for the applicant On 

10.11.2010, [4. Counsel appeared and took two weeks time 

to filerejoinder but till date no rcjomctcr has 'been filed fl:T 

is there any communication either from the applicant or 

from the Ld. Counsel for the applicant regarding further 

prosecution of this case. On 17.01.2011, 13.10.2011 and 

27.10.2011, none appeared for the apiicant.. Today also, 

when the matter is called, neither the applicant nor his 
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case further. Accordin1y, the O.k is dismissed for default. 

Mr. U .3 .Mohapatra, Ld. Sr. SLmdng Counsel 

is, however, present for the Respondents. 

Send copy of this order to the applicant in the 

address given in the O.A. 


